+ - . :
) . ) . e

CATIN2

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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NEW BOMBAY BENCH
0.A. No. 149/88 198 o
FXAX XN . | ’
DATE OF DECISION __ 12,7.88 ___ _. u
¥ | |
Mr, Bhopinder Singh ____Petitioner
@r; G S Ualid o © Advocate for the Petitioper(s)
, | Versus
\ | Union of India & Orsy T B Respondent
Mr, A L Kasture L Advocate for the vResponacuz(s)
- CORAM : |
The How’ble Mr. B C Gadgil, Vice Chairman,
The Hon’ble Mr.xxxxxxxXXXXX
\
< ' °
| L Whether Reporters of local papers may be allowed to see éhe.Judgement? - 7 “

2. To be referred to the Reporter or not? ‘
3.- Whether their Lordships wish to see the fair copy of the Judgement? /\(O

! 4. Whether it needs to be circulated to other Benches of the Tnbunal?
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW BOMBAY BENCH, NEW BOMBAY=-400614

GOAoiNOO 149/88.

Mr, Bhopinder Singh

C/B: Nfﬁ GoSo Ualia

89/10 Western Railuway

Employees Colony.

Matunga Road '

Bombay 400019 : Applicant

- Vs,
1+ Union of India through

General Manager Western Rly,,
Churchgate, Bombay 20

-2, Railuay Board sehyed through'

Secretary, Railway, Board,
Rail Bhavan, New Delhi

3, General Manager
Western Railuay
Churchgate, Bombay=20 -~ Respondents

Coram : Hon'ble Vice{ghairmah B C Gadgil
Appearance:

mr‘ G.S5, Walia
Advocate
for the applicant

fr," A L Kasture
Advocate
for the respondents

ORAL JUDGMENT DATED: 12,7,1988

(PER: B C Gadgil, Vice Chairman)

Heard Mr, Walia, Advocats for the Applicant and

'mr.-Kasture, Advocate for the raépondents.

2, The applicant was warking as Chief.Claims Officer,
Western Railway, Churchgate, By the impugned order dated
94241988 (Exhibit C), the applicant was transferred to

North-Eastern Railuay and posted as Officiating Chisef
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Passenger Traffic Superintendent., After the application
was fiied the Tribunal has passed an order on 22,2,1988
that the impugned order of transfer should pe stayéd in
case the apblicant was not relieved, The status quo of
this order was continued from time to time, The matter

is to day fixed for admission,’

3. fir, Kasture for the respondents produced before me
a caopy of ths order dated 6,7.88 whereunder the impugned
transfer order uas'caqcelled. Mr, Walia made a grievance
that this cancellation is a sort of camoq?lage in as much
as the same day the department has passed an order for

premature retirsment,

4o In my opinion this contention need not be considered
in the present épplication. All that is material to see is
as to whether the impugned transfer order is in force so

that the Tribuna%cg?be a decision as to uwhether that transfer
needs to be quasézd? As the said transfer order has been
cancelled the cause for the application does not survive

and hehce the application is disposed of as cause not survive-
ingy’ |

Parties to bear their own costs of the application,

( B C Gadqgil )
Vice Chairman



